9427
to Matter of Urgent
Public Importance
on the floor of the House is also receiv-
ing wery urgent consideration, namely,
as to whether there should be clear-
ance of jungle.
Shri Hem Barua: I have been say-
ing it during the last six years.

Shri Swaran Singh: I am only sup-
porting that ‘I told you so’ story, We
are now considering wvery seriously
that there should be considerable
clearance. Ag to the steps thereof, it
is a matter of detail.

Shri P. C. Borooah: 1 did not want
the line to be abandoned. I only
suggested an alternative route.
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Mr. Speaker: Papers to be laid.

Shri Joachim Alva: (Kanara): My
friend Shri Hem Barua got up four
times. May I be allowed to put ome
question?

Mr. Speaker: He got only one
question. His name is pot there. He
knows the procedure.

Shri Joachim Alva:
allow me one question?

Shri Hem Baru: Is it not a chal-
lenge thrown at you, Sir? My name
is there. I am entitled to put a
juestion.

Shri M. L. Dwivedi (Hamirpur):
Shri Hem Barua gets time every day.

Mr. Speaker: It was a challenge
to me, and I met it successfully!

But will you
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Corron TeExTILES (CONTROL) (SECOND
AMENDMENT) ORDER

The Minister of Internaiiomal Trade
in the Ministry of Commoerce and
Imdustry (Shri Manuobhai Shah): I
beg to lay on the Table a copy of
the Cotton Textiles (Control) (Second
Amendment) Order, 1963 published
in Noutification No. G.S.R. 539 dated
the 30th March, 1963 under sub-
section (6) of section 3 of the Essen-
tial Commodities Act, 1965. [Placed
in Library. See No. LT-1114/63].

ReporTs oF INDIAN PropucTrviTy TEAM
ETC.

Shri Manubhai Shah: On behalf
of Shri Kanungo, I peg {0 lay on the
Table a copy each of the lollowing
papers:

(i) Report of Indian Producti-
vity Team on Iron and  Steel
Industry in U.S.SR. and Czecho-
slovakia. [Plared in Library. See
No. LT-1115/63],

(ii) Repnrt of Indian Producti-
vity Team on Textile Industry ia



